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MINUTES OF NORMS COMMITTEE(NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.6/AM18
(HELD ON 06.12.2017)

UNDER THE CHAIRMANSHIP OF
SHRIS.BoS.REDDY,ADDL.DGFT

ⅣIeeting No.6/87-NC-7/2017 of NORⅣIS COMⅣ IITTEE(NC-7)dealing with `Chapter 39 and 40
ofITC(HS)COde'held on 06.12.2017,under the Chaillllanship of Shri S.B.S.Reddy,Addl.DGFT,
Directortte General of Foreign Trade,Department of Commerce,Udyog Bhawan,New Delhi-110011

FoHowing offlcers attendcd the Mceting:

l) ShriNand Lal, Consultant, DIPP
2) Ms Chitra Sharma, Dy. DGFT
3) Shri Ashok Chander Bhatt, FTDO
4)

2. Following are the decisions of the Norms Committee after deliberation and RA concemed shall
take consequential action as per Foreign Trade Policy/Procedures:

MANUAL CASES

Request: Minor correction in export item against Advance Authorization No. 03f 0809827
dated 14.12.2016.

Decision : The committee considered the request of the firrn and decided to correct the export item in the
minutes of NC Meeting No. 4/AM l8 which was held on 30.10.2017 as per details given below:

EXPORT ITEル I
Vinoprene in different Grades Like for : 700 to 799 series. (Containing 620/o Acrylo Butadiene Rubber (NBR),
27% PYC Resin AND 7o/o Plasticizers Narnely : Di Octyl Adipate (DOA), Dl ISO Nonyl Phthalate (DINP), TRI
Octyl Trimcllitatc(TOTM

1/87/50/541/Aヽ417ノDES―VH
Adv  Lic.No.and
0310809827 dated 14。 12.2016.

12/Aル117NC No。 :6ノAR418
Dated:06。 12.2017

1/87/50/542ノ AR417/DES― VIICase Noo A-28

v. Lic. No. and Date
10809940 dated 19。 12.2016

NC No.:6ノAR418
Dated:06。 12.2017

Request: Plinor correction in export itenl against Advance Authorization No.0310809940
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Case Noo A-27 Ⅵ/s Rishiroop Ltd. Status:

Approved

ン1/s RIshirooD Lid。 Status:

Approvedl13/95/040/00733/AⅣl17
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Decision : The commiffee considered the request of the firm and decided to correct the export item in the
minutes of NC Meeting No. 4/AM l8 which was held on 30.10.2017 as per details given below:

EXPORT ITEル 1
VinopreneindifferentGradesLikefor:650to659se
(NBR),
2)24%PVC Resin,3)360/O Plasticizers Namcly:D10ctyI Adipate(DOA),DI ISO NonyI Phthalate(DINP),TRI

Octyl Trimcllitate(TOTM)

Request: Fixation of adhoc norms in respect of Advance Authorization No. 05I0395891 dated 13.10.2015
Issued under para 4.7 of HBP, obtained by M/s. BLS polymers Ltd.

Decision: : The Committee considered the case and decided to approve Adhoc Norms on repeat basis based on the
decision of the NC Meeting No. 35/87-ALCIl20l2 held on 05.t2.2012 an<1 4618i-ALCy2ol3 held on 13.02.2014
respectively taken on the basis of comments of Deptt. of C&PC and recommended as under:

RA may take consequential action as per Policy / Procedures

l Trade
110011

Dethi-110011

01/87/50/292/AR416/DES― VII

NC No。 :6/AⅣ【18

Dated:06。 12.2017

Adv Lic.No.and Datc
10395891 dated 13。 10.2015

LDPE Compound Black for
Cable Jacket Granuels

l  LLDPE/LDPE

2. Ethylene Vinyl Acetate (EVA)

HDPE Compound Granules

2

Case Noo A‐29 Ⅵ/s BLS Polymers Ltd。 Status:

Approvedl15/23/040/00297/API116
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Online Cases

lёl::ヽ tiliう ,8/恵ウ:ALёi/2bi`   |:“ y Na島8:ExPANDED
IPOLYMER SYSTEMS PVT.LTD

HQ File:01/87/050/00131/AM17/ RLA Fllc 10j′ ,4,040/bi015/AMi`/

IMし tiヽ 6′b:i&`′恵ウ:
IALC1/2017

106.122017

1Lic No/Date:0310803129
108.032016

Si"trs'
Deferred

Decision: The Committee heard the representative of the firm Shri. Sandeep Deshpande, Vice president
(Manufacturing & Technology) during Personal Hearing and based on the discussion, decided that firm may provide
certain information to Technical Authority i.e. DIpp for hxation of ad-hoc norrns.

ICase No.:59/16/87-ALC1/2016   Party Namc:SHAKUN
POLYMERS LIMITED,

Decision: The Committee considered the case and decided
:decision of the NC Meeting No. 38/87-ALCll20l4 held on
rC&PC and recommended as under:

Case No.:60/16/87-ALC1/2016

Status:
Approved

25102016                           .

lo approve on repeat basis(Adhoc Norms)bascd on thcl

24 12 2014 takcn on thc basis of cOnlmcnts of Dcptt ofl

Mcct No/Datc:6/87-

ALC1/2017
06122017

HQ Filc:01/87/050/00586/AM17/  RLA Filc:34/24/040/00210/AM17/ Lic_No/Datci3410042624

Party Namc:SHAKUN
POLYMERS LIMITED,

Mcct No/Datc:6/87‐

ALC1/2017

lDecision: The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) bascd on the
decision of the NC Meeting No. 2ll87-ALCI/2014 held on 20.08.2014 taken on the basis of comments of Deptt. of
C&PC and recommended as under:

EXPORT ITEルI QTY IMPORT ITEⅣ I QTY
Zero Halogen Flame
Retardant Compound

l kg l. Ethylene Vinyl Acetate (EVA) Copolymer 0 150 kg

2. Linear Low Density Polyethylene Granules (LLDPE) 0.100 kg

3. Aluminium Hvdroxide 0 550 kg

4. Polyolefrn Elastomer 0.08 kg

EXPORT ITEPI QTY I「旺PORT ITEM QTY
Semi Conducting Cross Linkable
Shielding Compound

l kg l. Carbon Black 0.350 kg

2. Ethylene Vinyl Acetate (EVA) - Copolymer 0 630 kg

3. Peroxide 0 007 kg

4. Polyethylene Wax 0 030 kg

RA may take consequential action as per policy / procedures.
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Status:
Approved

lHaFileffi RLA Filc:34/24/040/00211/AM17/
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5. Magnesium Hydroxide 0 02 kg

6. MOdiflcd LLDPE 0.05 kg

RA may take consequential action as per policy / procedures.

't5.1t.20t6

Decision : The Committee considered the case as per agenda and decided to call for the following information from the
firm:-
a)Technicaldescriptions/specifications,percentagecompositirrn(byweight)oftheproductstobeexported.
b) Detailed manufacturing process along with technical justification for-wastages claimed at each ,iug" unO each of the
materials required in the manufacturing process.
c) chemical name, Technical specifications of items proposed to be imported.
d) Whetherthe scrap generated in the process is being reused or not. Iinot the technicaljustification for its non-use may
be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
e) Material balance indicating calculative statement of the requirement of eich of item for manufacture of each of export
product.

ICase No.:26/6/87-ALC1/2017    Party Namc:LOTUs BRANDING Mcet No/Datc:6/87-
PRIVATE LIMITED         IALC1/2017

106122017
HQ Flle:01/87/050/00412/AM18/  RLA File:32/24/040/Ooo24/AM17/ ILic.No/Date:3210078024

Case No.:11/1/87‐ ALC1/2017    Party Namc:EXPANDED      Mcct No/Date:6/87-
POLYMER SYSTEMS PVT LTD .ALC1/2017

106.122017

1HQ Filc:01/87/050/00011/AM18/ RLA Filc:03/94/040/00481/AM17/ Lic.No/Date:0310810351

Status:
Deferred

Status:
,Deferred ,,

;

i

05.0t.2017

Decision: The Committee heard the representative ol the firm Shri. Sandeep Deshpande. Vice president
(Manufacturing.& Technology) during Personal Hearing and based on the discussion, decidej that firm may provide
certain information to Technical Authority i.e. DIpp for fixation of ad-hoc norms.

Case No.:14/1/87‐ ALC1/2017 Party Name:EXPANDED Mcct No/Date:6/87-

|                       IPOLYMER SYSTEMS PVT.LTD I遼 _11総1ザ1                        1

1雨語赫 繭 繭 面7-RLAI正面 硫b石満 商 耐 洒乱 扇 i面蕊10625

Decision: The Committee heard the representative of the firm Shri. Sandeep Deshpande, Vice president
(Manufacturing & Technology) during Personal Hearing and based on the discussion, decided that firm may provide
certain information to Technical Authority i.e. DIpp for fixation of ad-hoc rorms.

Case No.:32/1/87‐ ALC1/2017

HQ Filc

:01/87/050/00032/AM18/

Party Namc:SHAKUN
POLYMERS LIMITED,

RLA Fllc

:34/24/040/00346/AM17/

Status:
Deferred

IMcet No/Datc:6/87‐

lALC1/2017
106.12.2017

Status: Approved

ILic.No/Date:3410042984

107.032017

Decision: The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) based on the
decision of the NC Meeting No. 48/87-ALCI/2013 held on 26.02.2014 taken on the basis of comments of Deptt. of

'6ar sqtlc' sHARMA
裏 蕎 赫 (鋳「 可耐

―
|

o.i.,iv oii..tiri oeneril cf Foreign Trade

ft-tcf anqrs Er8liqqqn6rq
oiretGiite Gencral Lt Forcign Trade
g-slq "r+q. 

q-{ Hl-rroorr
uifrb'eri"*;n,- ilew Delhi-1 1 ool 1
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C&PC and recommended as under:

;Case
IMcct No/Datc:6/87-
IALC1/2017

106.122017
HQ File :01/87/05rJ100033/AMl8/ RLA File :341241040/00369/AMt7/ Lic.No/Date:34t0043025

14.03.2017

Decision: The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) based on the
ilt-t'jl* of the NC Meeting No' 2ll87-Al-cllzol4 held on ztl.os.zotq taken on the basis of comments of Deptt. ofIC&PC and recommended as under:

No。 :33/1/87‐ ALC1/2017    Party Name:SHAKUN
POLYMERS LIMITED,

Party Namc:EXPANDED      Mcct No/Datc:6/87‐
POLYMER SYSTEMS PVT LTD ALC1/2017

106122017

Status;
Approved

Status:

HQFile 01/871050100121/AMl9l RLAFile:03/94104010t06g/AM17t Lic.No/Date:0310811915
t7.03.20t7

iDecision: The committee heard the representative of the firm Shri. Sandeep Deshpande, ui.. p*sij"ntl
(Manufacturing & Technology) during Personal Hearing and based on the discussion, decided that firm may provide
'certain information to Technical Authority i.e. DIpp for fixation of ad-hoc norms.

Case No.:64/2/87-ALC1/2017

ICase No.:8/6/87… ALC1/2017
1

:

:

Party Name:JINDAL POLY
FILMS LTD.

IMcet Nげ Date:6/87-

IALC1/2017
106122017

I「ИPORTITEM
Strippable Semi Conductive
Cross Linkable Shielding
Compound

l. Carbon Black

2. Ethylene Vinyl Acetate (EVA) Copolymer 0.530 kg

3. Synthetic Rubbcr Nit● lc

RA may take consequential action as per policy / procedures.

Zero Halogen Flame
Retardant Compound

l. Ethylene Vinyl Acetate (EVA) Copolymer

2 Lincar Low Density P01yethylene  Granulcs

(LLDPE)

3. Aluminium Hydroxide

4. Polyolefin Elastomer

5. Magnesium Hydroxide

6 MOdiflcd LLDPE

RA may take consequential action as per policy / procedures.

10

EXPORT ITEルI QTY I「旺PORTITEM QTY
l kg 0.150 kg

0.100 kg

0 550 kg

0 08 kg

0.02 kg

0 05 kg

」

電 癬器簡 鶴騨↑
Deputy Direcior General cf Foreign Trade

&t anq:-q q61ffirr64q
Directorate Gerxrral L'i Forcign Trade

sdrq rr.rq, rll leeefl-11oo11
UOy6b'enawan, hlew Delhi-1 1oo11
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iDecision : The Committee considered the case as per agenda and decided to call for the following information from the
1firm:-
la) Technical descriptions/specifications, percentage composition (by weight) of the products to be exported.
,b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
imaterials required in the manufacturing process.
c) Chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
ibe furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export
product.

11 1HQ Fllc:01/87/050/00405/AM18/  RLA Filc:09/24/040/00090/AM18/ILic.No/Datc:0910065059   '

I                             I                             117.052017               1

1Decision: The Committee considered the case as per agenda and decided to reJectthe case as the exportitcm is in brand

lnamC Hence adhoc noms camot bc nxed.

Case No.:19/6/87‐ ALC1/2017 Party Namc:PORUS
LABORATORIES PVT LTD

‐Meet No/Date:6/87-

IALC1/2017
.06.122017

Lic No/Datc:0310814131 1
120062017             1

Status:
Rejected

Status:
Rejected

Case No.:25ノ6/87-ALC1/2017    Party Namc:V.K.A POLYMERS  Mcct No/Datc:6/87‐
PRIVATE LIMITED         IALC1/2017

106122017

12 HQ File:01/87/050/004H/AM18/  RLA Filc:32/24/040/00008/AM18/ ILic No/Datci3210078200
08.06.201 7

Decision: The Committee considered the case as pcr agenda and noted rhat UOM of export item is in kgs. Whereas
IUOM of import item is in numbers, and therefore adhoc norms cannot be fixed. Therefore, Committee decided to reject
ithe case.

Case No.:8/4/87-ALC1/2017   Party Namc:DEVASHISH   Meet No/Date:6/87-
POLYMERS PVT LTD.   IALC1/2017

.06122017

lStatus: Approved

HQ Flle:01/87/050/00290/AM18/‐ RLA Flle

:03/94/040/00233/AM18/

Declslon: The cOminittee considcrcd thc casc and decidcd to approve adhoc norms on repeat basis based on thc

decision Ofthe NC Meeting No. 15/AM17 held on 21 &26.04 2017 taken on the basis of commcnts of DIPP and
rccommcndcd as undcr:

EXPORTITEM QTY II燿PORT ITEM QTY required for
manufacture of 1.0 kg of

export product
Fluoroelastomer
Compound Sheet

l kg l. Fluoroelastomer Rubber 0 830 kg

2 Carbon Black 0 120 kg
k b● uノ′

containing 8l% +l-Lo/o

Fluoroelastomer content

3. Magnesium Oxide 0 025 kg

4. Calcium Hydroxide 0 041 kg

RA may take consequential action as per Policy / Procedures.

*ar srqf rcrlrae sHARMA
蒻 買 戯 蓄 い 翻 呵

reputy Director General cf Foreign Trade

Rvr zzrmrq q61ffin-6q
Directorate General of Foreign Trade
sEirrr ar{r, q$ ftd-rroorr

Jdyog Bhawan, New Delhi-11OO11

|
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Casc No.:20/6/87¨ ALC1/2017    Party Name:′

POLYMERS
THERMO
PRIVATE LIMITED

IMeet No/Datc:6/87‐
‐ALC1/2017
06122017

Status:
Deferred

HQ File 側 7剛 ∞ ω αAmy ttLA m∝
"2″ “
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Decision : The Committee considered the case as per agenda and decided to call for the following information from the
. . firm:-l4 

a) Technical descriptions/specifications, percentage composition (by weighQ ofthe products to be exported.
b) Detailed manufacturing process along with technical justification for wastages claimed at each siage and each of the ,

materials required in the manufacturing process.
c) Chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may ,

be furnished. If the scrap is being sold, the sale value/commercial value may be indicated. l

e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export ,

product.

iCase No。 :2/4/87¨ALC1/2017   Party Namc:KKALPANA
I                    INDUSTRIES(INDIA)
|                      :LIMITED,

IHQ Filc:01/87/050/00284/AM18/RLA Flle
l                             103/94/040/00832/AM17/

IDecision:The Comllnittee heard thc representative ofthe

16  1PersOnal Hearing and based on the discussiOn,approved

ICase No.:37/2/87-ALC1/2017    Party Name:GOVIND RUBBER  Mect No/Date:6/87‐

|                ILIMITED            ALC1/2017
1                               ‐                               106122017

15 1HQ Fllc:01/87/050/00094/AM18/ IRLA Fllo:30/24/040/00007/AM17/ Lic.No/Datc:3010104074

107.072017

‐Declslon:The cOmmittee considered thc case as per agenda and decided to withdraw the case as

bccn issucd on rcpcat basic.

Status:
Withdrawn

authorization has

lMeet No/Date:.6/87-
iALCU20t7
ioe .tz.zon
ILic No/Datc:0310814533

:10072017             1

f1111l Shri.R.K.Kothari,Director during

the following ad hoc norms:―

Status: Approved

EXPORTITEM QTY IMPORTITEM QTY
LLDPE Compound (LLDPE
content in export item - 22.500
MT

23 200 MT l LLDPE Granulcs 22 500 MT

2. Phenolic Antioxidant 0460 MT

3 UV Stabilizcr 0230 MT
RA may take consequential action as per Policy / Procedures.

.Case No.:10/5/87¨ALC1/2017

17

Party Name:KKALPANA
INDUSTRIES(lNDlA)LIMITED,

RLA Fllc:03/94/040/01033/AIM 17/w
7q1 a1q7 1ffiTRA sHARMA

sq qsxf)frvro (fr*<t qrqr<)
Deputy Direclor General of Foreign Trade

G-tqr Enqrq qflftr*qrrtrq
Directorate General of Foreign Trade
sdr.r +r.r<, q$ G=d-rroorr

Udyog Bhawan, New Delhi-11oO11

一
Status:
Approved

ILic.No/Date10310814552

111.072017

|

一　

　

　

　

　

一
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lDecision: The Committee heard the representative of the firm Shri.
: and based on the discussion, the Committee decided to
. authorization holder in their Advanced Authorization.

R. K. Kothari, Director during Personal Hearing
approve ad-hoc norms as applied for by the,

RA rnay take consequential action as per Policy/Procedures

lCase No.:11/5/87‐ALC1/2017    Party Namc:KKALPANA      Mcct No/Datc:6/87-
I                     INDUSTRIES(INDIA)LIMITED, :ALC1/2017

106122017

1HQ Filc:01/87/050/00326/AM18/  RLA Filc:03/94/040/00012/AM18/ Lic.No/Date:0310814564

t2.07.2tJt1

Decision: The Committee heard the representative of the firm Shri. R. K. Kothari, Director during Personal Hearing

, dnd based on the discussion, the Committee decided to approve ad-hoc norms as applied for by thet authorization holder in their Advanced Authorization.

RA may take consequential action as per Policy / Procedures

ICase No.:13/5/87-ALC1/2017 Status:
Deferred

HQ File:01/87/050/003281AM18/ RLA File :03/94/040/00045/AMl8/ ,Lic.No/Date:0310814583
.t2.07 .20t7

Decision: The Committee heard the representative of the firm Shri. R. K. Kothari, Director during Personal Hearing
and based on the discussion, the Committee decided to decided to approve ad-hoc norms as applied firr by
the authorization holder in their Advanced Authorization. However, description of import item Sl.No-2 is
amended to read as "Polyolefin Elastomer" only.

Case No。 :16/5/87-ALC1/2017 Party Name: KKALPANA Mcct No/Date:6/87- Status:
ApprovedIINDUSTRIES(INDIA)LIMITED, IALC1/2017

106122017

HQ File:01/87/050/00331/AM18/  RLA Fllc:03/94/040/00104/AM18/ ILic.No/Date:0310814653

117072017

lDecision: The Commiuee heard the representative of the firm Shri. R. K. Kothari, Director during Personal Hearing
', and based on the discussion, the Committee decided to approve ad-hoc norms as ipplied for by thi ,t, authorization holder in their Advanced Authorization.

Palty Namc:KKALPANA      Mect No/Datc:6/87‐
lNDUSTRIES(INDIA)LlMITED, IALC1/2017

106122017

Status:
Approved

Status:
Approved

20

つ
４

‐        RA rnay take consequential action as per Policy/Procedures

iCase No.:23/5/87¨ALC1/2017   1Palty Name:KKALPANA      IMeet No/Date:6/87-
1                     .INDUSTRIES(INDIA)LIMITED, IALC1/2017

106122017

HQ Flle:01/87/050/00338/AM18/  RLA File:03/94/040/00266/AM18/ I Lic.No/Date:0310814669

18.07.2017

Decision: The Committee heard the representative of the frrm Shri. R. K. Kothari, Director during Personal Hearing
and based on the discussion, the Committee decided to approve ad-hoc norms as applied firr by the
authorization holder in their Advanced Authorization.

udy竃恣 話鳳 ]♀鴨 1
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RA may take consequential action as per Policy / Procedures

Case No.:37/5/87-ALClノ 2017 Palty Namc:RISHIR00P
LIMITED

,Mcct No/Date:6/87-

lALC1/2017
106.122017

Status:
Approved

Status:
Deferred

HQ File:01/87/050/00352/AM18/ RLA Fllc:03/95/040/00410/AM18/ Lic No/Datc:0310815363   1

123082017               1

1)eclslon: The cOnunittcc considcrcd the case and dccidcd to approve adhoc norins on repeat basis based on

dccision of thc NC Meeting No 4/AM 18 hcld on 30 10 2017 as pcr commcnts of DIPP furnishcd vidc lcttcr
17/397/2017-TSW datcd 19.09.2017 and recommendcd as undcr:

EXPORT ITEⅣ【 Quantity

(MT)

I「旺PORT ITEM Quantity
recommended for

export of 1.0 IVIT of
export product.

Vinoprene in different Grades
Like for : 700 to 799 series.
(Containing 62% Acrylo
Butadiene Rubber (NBR), 27%
PVC Resin AND 7%
Plasticizers Namely : Di Octyl
Adipate (DOA), DI ISO Nonyl
Phthalate (DINP), TRI Octyl
Trimellitate (TOTM)
(Condition: import should
allowed
based on actual
Plasticizer used)

1060 Acrylonitrile tsutadiene
Rubber (NBR)

0.620 kgs.

PVC Resin 0.270 ktts.

Plasticizcrs Namely:DI

OCTYL ADIPATE
(DOA),DIISO NONYL
PHTHALATE(DINP),
TRI OCTYL
TRIMELLITATE
(TOTM)

0.070 kgs.

Note:-l: For Import item Sl.No-3 only specific Plasticizers based on actual use shall only be allowed
for import.
RA may take consequential action as per Policy / Procedures

thc

No

22

ICase No.:29/6/87¨ALC1/2017

HQ Filc:01/87/050/00415/AM18/

IParty Name:GUJARAT FLUORO Meet No/Datc:6/87-
CHEMICALS LTD       ALC1/2017
.                             10612.2017

RLA Flle i34/24/040/00077/AM18/ :Lic.No/Datei3410043424
130082017

う
４

Decision : The Committee considered the case as per agenda and decided to call for the following information from the
,firm:-

,? r":!i:"1 
l1c1ttlons/sleclflgations, reJ::ntage ,com{!,itign lul wetgn!) ottlr3 rroducts t9 bl yxqorted,

Ｆ

一

―

・

電 器釧躍 咄 ↑
Deputy Diredor General of Foreign Trade

frsr qrqrc q=rF*qrrtrq
oirectorate General of Foreign Trade
s-elrrr rr+q, =r{ ftd-rroorr -

UO=y6g'en.*r.n, New Delhi-1 1 OOI 1
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l0

lU) p.tuit.O ,anufacturing pro.i* along with technical justification for wastages ctaimed at each stage and each of the
.materials required in the manufacturing process.
jc) Chemical name, Technical specifications of items proposed to be imported.
ld) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
lbe furnished. If the scrap is being sold, the sale value/commercial value may be indicated.

]e) Material balance indicating calculative statement of the requirement of eich of item for manufacture of each of export
lproduct.

Case No.:13ノ 6/87‐ ALC1/2017   1Pa■ y Namc:MACRO POLYMERS IMcct No/Date:6/87-
:                     IP LTD                 :ALC1/2017

106122017
24戸
0■ぉ :6″ 8705レ0039"AMl炒 ● Anお :o8/2″

“

α0009νAMly=哨 gttα 0810140987

Status:
Deferred

Status:
Deferred

IDecision:The cOnlmittee considered the case as per agenda and decided to deferthe mattcr

iCase No.:30/6/87-ALC1/2017   Party Name:SONDEX HEAT   ,Meet No/Date:6/87-
1                     1EXCHANGERSINDIA PVT LTD IALC1/2017.                             '                             106.12.2017

lnQ 
rite:0r/87/050/004t6/ANil}/ 

inre rit" :34/24t040t00163/AMl8/ 
i*.r!:ii,?"'rqrciaj,issl--- r r'

,Decision : The Committee considered the case as per agenda and decided to call for the following information from the
rfirm:-
;a) Technical descriptions/specifications, percentage composition (by weighQ of the products to be exported.
,b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
lmaterials required in the manufacturing process.

lc) Chemical name, Technical specifications of items proposed to be imported.

ld) Whether the scrap generated in the process is being reused or not. Ifnot the technicaljustification for its non-use may
lbe furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
le) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export
lproduct.

Case No.:31/6/87-ALC1/2017 Party Name: SONDEX HEAT
IEXCHANGERSINDIA PVT.LTD

'Mcct No/Datc:6/87‐
‐ALC1/2017
10612.2017

Status:
Deferred

Decision ! The Committee considered the case as per agenda and decided to call for the following information from the

^ - firm:-zb 
a; Technical descriptions/specifications, percentage composition (byweight) ofthe products to be exported.
b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
materials required in the manufacturing process.

c) Chemical name, Technical specihcations of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
be furnished. If the scrap is being sold, the sale value/commercial value may be indicated.
e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export
product.

HQ Filc:01/87/050/00417/AM18/ IRLA Filc:34/24/040/00164/AM18/1Lic No/Datc:3410043498
26.092017

fuxr qrqf/cHITRASHARMA
s.i rinrf+e=r- (frsr qrqR)

Defuty Direcior General cf Foreign Trade

frqr ancrrs rrsrfficrrtrq
oireitiiare General cl Foreign Trade
gelm rr+q, =r$ I?d-rroorr

UJvib'eha*in, New Delhi-1 1 ool 1

―
|

二|

|

|
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~や
蒸 雨5:玩/87‐ALC1/201「

~~,alty Nam&METAttё ~~~~Meei NO/D品
16/87-~~~statiご

:                    1lMPRESS10NS(lNDIA)PVT LTD IALC1/2017          1Deferred
i                             ‐                             106122017               1

:HQ File:01/87/050/00395/AM18/ RLA File:05/24/04b/002b"Å Mi慧,titiヽ 8′bigibζ i5464145  ■
~

i28092017

1Decision:Thc cOmmittcc considered the casc as pcr agenda and dccided to cali forthe following infomation from thc

η

撫 真‖椰 1鐵榊 燃 徊
鑑亀撫鷲胤蹴∬朧 躙 橘 蘭c

鷲椰欝:蝋樹l椰畿1欄構鮒轟蹴鼎面価∞缶磁鰤use mγ
le)MatCHal balancc indicating calculat市 c statemcnt Ofthc requircment Of cach Of■ em for manufacture of each Of expOrt

iprOduct.

I Case No. : 1 4/6187 - LLCI 12017
l

1A" HQ File :01/87/050/00400/AMl8/
I

Party Name:MACRO POLYMERS
IP LTD 姓:淵愕

にα8■
106.122017

‐RLA File:08/24/040/00146/AM18/ ILic.No/Datc:0810141072

105 102017

Status:
Deferred

Decision: The committee considered the case as per agenda and decided to defer the matter

Case No.:16/6/87-ALC1/2017    Party Namc:MACRO POLYMERS McetNo/Datc:6/87‐
P LTD.

|

IALC1/2017
106122017

Status:
Deferred

)q" ,Hq File:01/87/0501004021All18/ IRLA File :08l24l040l00l73lAMtBl ,Lic.No/Date:08t0141075
r 105.10.2017

Decision: The committee considered the case as per agenda and decided to defer the matter.

IMect No/Date:6/87-

lALC1/2017
106122017

1Lic.No/Datc:0810141074
105102017

Decision: The committee consitlered the case as per agenda and decided to defer the mafter.

F繭

而 面 O17甲
需 需

而 耐

僻 F続

~~1濡 ~

劉

Pi而
   

「

呼

繭 繭 而 剛 ツ

賭 R露
而 404218:~…

… ^

鍼 =「

高 面屁高話高ま而 蒸扇藁面高i面高L面高百ご蔦I姦蔦こ琺正再轟面高吾誌I乱

P‐― ョ可 :ノ CH:TRA SHARMA
w葛 戯 師 い

…
Deputy Director Ceneral● f Foreign Tmde

… …
T・T―

Directorate Cenora:of Foreign Trade

動 Ч
「
FL ¬嗜 fミて委希-1looll

udyOg Bhawan,New Delhi-110011

ICase No。 :17/6/87‐ ALC1/2017

1HQ File:01/87/050/00403/AM18/

Party Name:MACRO POLYMERS
IP.LTD

RLA Flle:08/24/040/00178/AM18/

Status:
Deferred

30
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面繭蘊鷺i漂T意識ォ重『鳳二11
)be imported                      l

l略∬器愧蹴胤甲
乱
“
mお面`叫鴫cmり

|

:鵬
「
J晩 h∝ hd面 叫 酬 酬

“

К ttem耐 ぬ∝ equlrcmmぽ ∽ch ofttmおrmmuね dweぽ ∽ ch Of∝
"■

|

|を1:ι雨3::j/6′jケLALё i′,01, Palty Name:RELIANCE
INDUSTRIES LTD

Meet No/Date:6/87-

IALC1/2017
106.122017

1Lic.No/Date:0310816307

Status:
Deferred

1?"- HQ File :01/87/050/00389/AMl8/ RLA Fite :03t95t040/00z76tAMl8t

Decision:
:l1.10.20t7

The Committee considered the case as per agenda and decided to refer the matter to D/o C&pC.

j Case No. : 1 8/ 6t 87 - ALCL lzitT
l

tHQ File :01/87 1050100404t AMtBt

:LTD.

Pary Namc:MAёRO 16LYMЁkS
IP LTD.

:RLA File:08/24/040/00205/AM18/

Party Name: BLS POLYMERS IMcct No/Date:6/87-

IALC1/2017
106.122017

Status:
Approved

Status:
Deferred

IMcet No/Date:6/87‐

lALC1/2017
106.122017

1二ic.No/batc:o81014114`

112102017

Lic No/Date:0210207884

13102017

IRLA File:05/23/040/00249/AM18/ILic NO/Date:0510404270

112102017

The Committee considered the case as per agenda and decided to approve ud-io" no.rn, as applied for bythe authorization holder in their Advanced Authorization
RA may take consequential action as per policy / procedures

34

Decision:

ぽ … … 1聰柵
|35           面扇画面F~区醇両璃ま:o2/24/040/001o4/AM18/

Case No,:5/6/87-ALC1/2017

Thc cOmmittee considercd thc case as pcr agcnda and decided tO dcfcrthe matter.

Status:
Deferred

|

36 1HQ Fib:O1/87/05υ
00391/AM18/

|

IParty Namc:KKALPANA
INDUSTRIESINDIA LTD

Mcct No/Datc:6/87‐

IALC1/2017
Status:
Deferred

06.122017

IRLAFile:面罰 聯面繭 18/1面` 温 万茄ぼ   「
~

|          116.10.2017     1
Decision: The Committee considered the case as per agenda and decided to refer the matter to Dlpp.

fuar qmfrcHtrRASHARMA
sq qflftfrsr-"E (fr*<r <rvx)

oeputy Diredor General cf Foreign Trade

fr1 q1q1q IILrf}-+qrErrI
Directoratc (i,,; , ,, j t:-rlign Trade
ifElfrl i.t.t.i. .;:i l.'.({3i-'t1oO11

Udyog tjhawan, New Delhi-11OO11

Decision: The committee considered the case as per agenda and decitletl to defer the matter.
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Status:
Approved

37                                                             16.102017

1)ecision:The cOnllnittce considered the case as pcr agenda and dccided to approve ad― hoc norlns as applied fOr

l      thC authOrization holder in their Advanccd Authorization

l l    RA may take consequential action as per POlicy/PrOcedures

Case No.:15/6/87-ALClノ 2017

一

ｙ

一
ｂ

"卜面87/050/0而ム面W
IPatty Name:ARVIND LIMITED IMcet No/Date:6/87-
|                    IALC1/2017
:                   106.12.2017

1RLAnお

:b恵′24/碑″b0189/AM18/1"∬
」Rチ

:。恵おЙ i麗ウ

Status:
Deferred

「

壼

:~「

蔦 雨 】而 ‐ALCl漏ア

附

瓦品b面 雨 A面
~1盟

辮
1ぽ
~~聴

I:

IⅢ
赫50/00407/AM18/Ⅲ面

]羅罫i撃奪聰二:1認湖蹴ふ棚非1:l:棚
ttti慾
間ti

Fお

e恥JV“卜AL02“ 7 IPartyName:TINNA RUBBER   IMeet No/Datc:6/87‐
:AND INFRASTRUCTURE LTD. IALC1/2017

106122017

“
"QⅢ

∝m/87/05υ∞

"7ハ
my RLA Ⅲ∝∝2″

“

υ∞
"5細
Ⅳ

圏 盟
而 繭 戸

|          |

iCase No.:32′ 6/87‐ ALC1/2017   Party Namc:R K RECLAIM AND IMcctNo/Datc:6/87‐
IRUBBER PRODUCTS PVT LTD IALC1/2017

.06122017

Status:
Rejected

Status:
Deferred

41

Decision: The Contmittee considered the case as per agenda antl decicled to refer the matter to PC-2 Secrion, DCFT.

iCase No.:27ノ 6/87‐ ALC1/2017

1HQ Filc:01/87/050/00413/AM18/

Party Namc:SRI RAMKARTHIC
POLYMERS PRIVATE LIMITED

,RLA Filc:32/24/040/00025/AM18/

1           ´

IMcct No/Datc:6/87‐

IALC1/2017
106.12.2017

1Lic.No/Date:3210078273

25.102017

Status:
Rejected

%#s#'GffiEf$^
o.irL oii'abiceneril cr Foreign Trade

' 
t+eqr qrqrs rr'rFresrrdq

oirllGr-ito C"i,, ., r Forcign Trade
gdlrl.tq'i.'l{'((''41-11oo11. .

uiv?ii'eri;'*;., i"w Derhi-1 1 ool 1
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1顧 蕊 蕊 需 濡
満 雌 聯 agendat赫繭 而 高温 ξ而 満 司orlns cannot be flxed

|~F繭面而~謬
:霜隠

:胤糀鷲跳ぽl躙枇:fTttdmtt.el
sed to be lmpOrted                                 l

蹴 1略∬器糧蹴富::1面
nmbnおHも nm刊

“mγ l

equiremcntOfcachOfitcmfOrmanuFactureOfeachOfexport l

l 10 Whatis Bag P01ypropylene?

| |五ζιヽま:i′6/8ケ:ALti/2biケ

14渾01Ⅱもbi′意7/03レ oOj恵ゥ/AMi恵′

Status:
Rejected

Status:
Rejected

4D‐

erryr srqt I cHlrRA SHARMA'-# ;#t=r- (f{+{I qrqrq)
oeirL riieaoi General cf Foreign Trade

'fr1-*gl arrqrr 1l ''Tffiffffq
otrLliiiite r,',,, I-(,rcisnTrade
gg}.t "t.t-i. '1. 'i.'''ft-11oo11

uivl!'eiiJ*"n' r{ew Derhi-1 1 ool 1

47

Party Name:SPERRY PLAST
LTD

case No':12l6t87-ALcilz0r7 
l:-"rlgme: vrKAS ECOTECH :Meer No/Dat e:6/87- Status:, :LrMrrED |1yitrliti 

- - ", 
Rejected:06.12.20t7

'+O lHQpite:otzSzlOs0/00398/AMl8/ ,RLA File :05/24/040100334/AMtgl llic.N.,/D^t..o sto^naat.)
j30.t0.20t7

. 
inD,.lt:Hil,;::fr",ffi'[:','""#i*'J;h" ";;; 

; ;";;;;; *a a",ia.a . reject the c.se as no specinc export/ i*ron ]

'01・
1叉 r ll● :υ 1/0〃 UDU/UUjソ 0/AM18/ RLA Filc:o5/24/040/Oo334/AMi8'ILi6.ヽ

。,bate:b,                                                                          1510404412    ‐            |
‐   ‐                                                        1301o2017

ICase NO.:22/6/87‐ ALC1/2017
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nQ r,r. ,oirriiliioioiaqolii,nvribl IRLA F,i; :rini170rttl0008srAMi8/'ii[.N"lo"i",ir iooeoqoj- 
los.r r.zorz

Decision : The Committee considered the case as per agenda antl decided to call for the following information from the r

firm:-
a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.
b) Detailed manufacturing process along with technical justification for wastages claimed at each stage and each of the
materials required in the manufacturing process.
c) chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. Ii not the technical justification for its non-use may
be furnished. If the scrap is being sold, the sale value/commercial value may be indicated. 

i

e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export
product.

Case No.:23/6/87‐ ALC1/2017   1Party Name:AMPACET       IMcct No/Date:6/87‐
SPECIALITY PRODUCTS PVT. :ALC1/2017
1LTD                    lo6 12 2017

HQ Fllc:01/87/050/00409/AM18/ RLA File:31/83/040/00096/AM18/ILic No/Datc:3110066906

10811.2017               1

1掘驚脚‖酬∬∬脱IIttI脚∬i離|‖I上露F面
h赫

b)Detailed manufactunng prOcess along with technicaljusIAca● on for wastagcs claimed at cach stage and each ofthe
matcrlals rcquired in thc rnanufacturing proccss

C)Chemicai name,Technical specincations Ofitems prOpOsed tO be imported.

d)WhethCr thc scrap gcneratcd h thc proccssヽ bdng reuscd Or not if notthe tcchnに 」juslncttbn for ns nOn_usc may
bc hrnishcd lfthc scrap is bcing sold,the salc valuc/commcrcial value may bc indicatcd

c)Matcrial balance indicating calculativc statcment Ofthe rcquirement of cach ofitem fOr manuf・ acture of each of expOrt
product

ICase No。 :24/6/87‐ ALC1/2017    Party Namc:AMPACET IMcet No/Datc:6/87‐ Status:
Deferred1                      lSPECIALITY PRODUCTS PVT. :ALC1/2017

1                       1LTD                    o6.122017

HQ Filc:01/87/050/00410/AM18/ RLA Filc:31/83/040/00097/AM18/ Lic No/Datc:3H0066907

108112017

Decision I The Committee considered the case as per agenda and decided to call for the following information from the

on firm:-- 
a) Technical descriptions/specifications, percentage composition (by weighQ ofthe products to be exported.
,b) Detailed manufacturing process along with technical justification for wastages claimed at each siage antl each of the
materials required in the manufacturing process.
c) chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justification for its non-use may
be furnished. lf the scrap is being sold, the sale value/commercial value may be indicated.
e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export
product.

Meeting ended with a vote of thanks to the Chair.

taTT qTsTT / CH ITRA SHARMA
sq q6xffi1tp' (f+*<r ervn)

reputy Director General of Foreign Trade

Rqr trrrqry rerRcrrqq
Directorate General ol Foreign Trade

Status:
Deferred


